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Versus

-  .Appl icants



1 . Union of India.through
Sec re t a r y,

_j! Indian Counci l of Agricultural Research
^  Krishi Bhav/an.New Delhi

2 . D i rec t o r(Admn. )
Indian AgricuIturai Research Institute
Pusa,New De!hi-12 ~ Respondents

( Ry Advocate; M.s , Geetan ja I i Goya I )

Order

By Hon'ble Shri Kutdip Singh. Member (J)

This is a joint appl ication fi led by Amar Nath and

others wherein they have sought a rel ief that the respondents be

- directed to re-engage the appI icants on casual basis in

pr0fop0nc© to frsshsrs snd juniors.

C ■
2. The facts in brief are that the appI icants had at some

point of time worked for different periods under the respondents

oh dai ly paid labour basis. The various periods for which each

of the appl icants had worked is given specifical ly in para 4 of

the 0. .A. The app 1 icants nov^ claim that since the work is

avai lable with the respondents, they should be re—engaged.

3. ^ The respondents have contested the appI ication and they

have stated that the appl i c-a t i on has become t i me barred since
• V ■

the appI icants had worked quite long back during the periods

1985 to 1QQ2 etc. so now they cannot claim, to be taken back.

The respondents had given a Press Notification through the

leading Newspapers to a I I the casual labourers who had worked at

any time that they should get themselves enl isted so that

■j/henever work is ava i I able in future, they may be reca I led and

reengaged. But since the appl icants have not turned up, so they

canot be re—engaged.



T'

^  . 4 .

I  have heard the learned counsel for the parties and
given thoughtful consideration to the matte! involved

wel l as the documents on record.

5, The learned counsel for the appl icants has referred to
varies juddr.enls of this very Tribunal between certain other
casual labourers and same respondents, which involved simi lar
facts. Those judgments clearly shew that the objections taken
by the respondents were considered by this Tribunal but the same
»ere not found to be having any merits and the respondents were
nivan directions to consider the case of the appl icants in those

case. Some of such cases are 0. .4. 635 of 1996 decided on

23.9. 98 CSuni i Raj Vs. U.O. I . & Others).. 0. .4. No. 1390 of

1990 and other connected cases decided on 13. 1 .1999 (Shri Di l ip
Rai Vs. U.O. I . & Others). Latest on the point in 0.4. No.

?36/99 (Narender Singh & Others Vs. U.O. I . & .4nother) decided

on 17.2.2000 by a Co-ordinate Bench of this Tribunal , wherein it

was held as under;—

4dmitted!y, they had been working
only during 1986-90. In the circumstances, the
only re I ief that can be granted to the app! icants
is that to consider them for appointment as
csssua ! labourers in future vacancies in
preference to the fresh employees, after the
respondents, on verification of their record, if
avaTIab!,e find that the appl icant had been
working with them as casual labourers, as claimed
by them".

V

©_ After going through the same, I also find that the

appl icants case is almost simi lar to the case of the appl icants

in 0.4 736/99, so I also direct the respondents to consider them,

for appointment as casual labourers in future vacancies in

preference to fresh employees, after the respondents, on



verification of their record, if avai lable, find that the

appjjcants had been working with them as casual labourers, as

claimed by therri.

7. With the above direct ions, O.A. is disposed of but

without any other as to costs.
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(Kuldip Singh)

Member (J)
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